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Dear Sir,
 
Following are the suggestions/comments.
 

Regulation No Proposed Amendment Comments / Suggestion
Clause 1 of

Regulation 17.5
(1) A drawee entity connected to an intra-State
transmission system or distribution system may
seek to connect to ISTS directly as an applicant

under Regulation 17.1(iii), for such drawal
capacity for which it is already connected to an
intra-state transmission system or distribution

system along with consent of the concerned STU
clearly specifying the quantum of Connectivity
to STU or Distribution system, as the case may

be. Such an entity shall continue to pay the
applicable charges under the Act and regulations

framed therein

The proposed provision is a significant reform that can facilitate greater
consumer choice, enhance supply reliability, and promote access to
competitive power markets. However, the scope of rights available to an
existing STU-connected consumer upon obtaining ISTS connectivity requires
further clarity. The Commission may expressly clarify whether such consumers
are permitted to maintain and simultaneously utilize both STU and ISTS
connectivity for procurement of power from multiple sources, including
bilateral contracts, power exchanges, captive generating plants, renewable
energy generators, and utility supply. Further, a comprehensive framework may
be specified covering scheduling, metering, energy accounting, DSM
applicability, transmission and wheeling charges, standby arrangements,
congestion management, and treatment of network charges.

It may be clarified that maintaining dual connectivity shall not result in
duplication of transmission, wheeling, or network charges for the same drawal
capacity. Charges may be levied based on actual utilization of the respective
network or in accordance with a clearly specified methodology.
The Commission may clarify whether an STU-connected consumer obtaining
ISTS connectivity can dynamically switch between power procured through ISTS
and State network sources based on availability, economics, or operational
requirements without requiring repeated regulatory approvals.

 
 
 
Thanks & Regards,
 
Prashant Marathe
UltraTech Cements
Cell : 9443300225

7/1/26, 10:15 AM Comments on 4th Amend GNA - Mail (mukeshkr.cea@gov.in)

https://workplace.mgovcloud.in/#mail_app/mail/folder/417110000001195001/p/1781760616563028200 1/1

mailto:prashant.marathe@adityabirla.com
mailto:shilpa@cercind.gov.in
mailto:shilpa@cercind.gov.in
mailto:secy@cercind.gov.in
mailto:secy@cercind.gov.in
mailto:Mukul.P@adityabirla.com
mailto:nikhil.mittal@adityabirla.com
mailto:priya.poojari-mt@adityabirla.com
mailto:priya.poojari-mt@adityabirla.com

